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giFaarl it weamr AT #7 a7 fhar ar u=1, 3@ fRfage
& AT R AR AR o AT @, S I3y fAfgd &S,
framat ik Pda cafFadl & wearor 3R g & fov
3T & o SR

gy 9
afaer

31. Prafal &1 adfaror- (1) 3gea, voF A PamE
1 e cafdadl & qeare & gfshar & v fhaeass &
gt & fAT AT & faffed smt A fRengicd # @ g
IfFqal 1 e FIeIor FARET IR TS H FeasAd
el ar gard fAERar #1 3EUrR SEHEdr a1 34 FHg!
% 33 Thd I AT FHIATII|

(2) frafar @ adetor o7 wwa & 3k o dfa @ R
SR, S U8 TR garT fafgd & S|

32.9de10r F yAe & fAT Bt AR el B Aar- 5w
HRfwd & el gofatd o & ol fhar I g afed,
58 JfAfs & 3efer gdetor & FEeEr & fov, geaE 9 &
3efietsr AT U5 WHR garT 39 fAfAca gaed 6 o feer
BT G@RT 9T Bler 3R 3ol BT ofel &aMm|

33. fra® o1 e =fFa § it & sRor 9yor &
foT amder grod F- ST I o et AfUERY gErr S
R I W I8 9= I T fary ar @de cafea & sas
I & AR H P Tufcd § A1 ag frelt dufea &7 frar
REA &7 gheR & A1 38 07 dael § o faftes &7 & 38
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IRO-ANOT & AT 3meg & 3R S 38 sROT-GIN0T AT STAggiaT
39T X W ¢ 3R 39 9K 30 Pemgfea il U5 WoE
IS g @l Ardr-foar ar aRss aeie &, ar gereta sty
AA-Aar 3R aRse ARSI ST FRO-AINOT - q4T - FHedTor
sfRafags, 2007 (2007 &1 Fead HAFIA T.56) & 3l
ST HTROT F IROT-YIVUT & AT 3o Ired X Foharm|

34. At a1 Ade afFaat & wfda ==fFq.- s«
PIg AP GAdTH & @M ST § o Gofaia ¢ 1 rearen, ol
ST el & 9T, S ag o gagt, fhdr Y 3= <afaa &,
St U Sfbd TR quiear 3fAT &, 0 gead 9 A W S &
fore segafa & @

35. 0O BER & @9U # FE UPR FEGET fF I AN
ARAF T @ IFEET ¢ AT FIWM - SET gHAE TE &
refierer a1 foRell qedTe JTRISRY 1, kg Rfshcar iftery
CART FFI% ¥ H TYATSSAT AT TAT alk R RAfrcda o
% URUT g Tl BiaT & [ goare ag & &1l ael & fov
30 AT o T AT RAERT AWGRe §9 ¥ IFEGET g AT
TN §  TF W AT FT G 6 H @A F T
AR Tareey AT, 1987 (1987 & Fegm JfAHTH
H.14) a1 Fvo A ifAfrger, 1898 (1898 #1 dhwora 3ifufas
H.3) & UGl & AR Hell-FfhcdTory a1 FFoH H W S
& foT aqfada sea 3o

36UFRT TR gart  fAde cufFaat @ -
T WK, fordl TThRT TEAT H, A 6 & fondll cTard
1 S@-ATeT T AT ot & AT, I ITAT A FHIA T
Foft off oIt IS Fear 0 FFaat & W@a 3R 3AHr @
FA H HR TAToAT EIHR Fdl & IR T9T TWHR Tg
FHSr & f O @Er 3ugEd § AR g dEr tar aRaws
fAsarfed &Y, a9 T 1 3 JEariadr dr ae-giae,
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Ao, 37 3R Rfecd d@-a1a & v 3caierlt s, aar
fh ToT TSR IR 39eT Hr S|

37. fafaas & srefler fogwa sftwRat 1 @ 9=
gl 8 IRETA & Iqwmer A fAgsd dEed gl
AR &3 fedr,1860(1860 & dedry 3iffaTs €.45) 7 amr
21 & 3leadtd e Aas A SR |

38. AfFadl & TR (1) T WHR, YR AT
faRw 3mcer garr fAger ¢ @l & 38 ganr OrT 41 &
ha i ofda ¥ @, s@ 3RFTE & 3reha v & o=
arelr @ig o ufda, o oRfFufaal & 3Rk O eraf & 3ref,
Ife 1S g, Sfe ey # fAafAfdse #r IR, 3ged gErn of
gaeT Fr e

(2) 3TgF, WEUROT AT AT 3MCRN @RI A & Fehal
5, su AOfgd a1 dediie oo T oAl & 3l 3E%
CART TART fr AT arell w15 o ofda, oy aRfEufaat & 3k
o edl & afe, afg +$ &, SafE gy A fRfafdse H
o, g JfAfad & e wEae §9 @ AgEd 3as fedlr
IENTEY  HUSRNY GarT T GIET T SR> |

39. WeHTaqd® AT MA FNATE FT WL, T[T THR
1 gFd A1 50 AfAfATd & gaeE & v @Fgsa e o
3T AVHR & Owg 50 3ffaws o e sa 1 A=t
I 3T & 3TER0T F Heeqa qdeh &1 - A1 fohd ST & faw
MG FET Y 19 & v Fg g a1 g s HriaRr
el gl |

40. HfsamEat F Fwwor A aFq.- (1) 37 3T F
3994t A IHIET e H IR FIS HfSAS 3ot gl & dl ToT
WHR, TS H TR AT GaRT, T 3uaer X Hpll ST 56
AT & 3uaei & 3GIT A &, S 39 HfSAs & &RIAOT &
forw 3masgs ar g gdia &
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Wed 38 URT & e 1S o e 50 AUl & urer
N TG T & gV FI FeMarS H FHANCT & TN AT TohdT
CIDEN
(2) 37 4RT & A fRaT T IS IS, 3P FY A
& gIld IUFT MY TT [AUTI-AvSeT & Hel & FHET @I
S|
41. e o B afFq- (1) To7 @R, fegEer
ganT, 30 JRfH F Iueyt F FRifead o & fow @ s
Fohall |
(2) fafsedqar iR qdemedr afFadt & camEar W
gfderel woa o1l e, W& Al & Feafaf@a & v 3uey
fhar ST Tha -
(F) TAfRTear, st arT 3 & 3T-URT (4) F A
IESERT # 3fedfase AR TqanRa $r e,
(@) 4RT 3 & 3U-URT (8) & A feTor AR geatd
& foT &hre;
(@) ORT 20 & 3IefT aIfSd T S arelr [er TR
gfafa & afFafoa &2 s g aee;
() URT 24 & 39-URT (2) & 3eheT fafafdse sfeRar
&1 erfFaar 3R wdeT,
(3) IMYFd aRT ORT 24 H IT-4URT (3) & 3T fFF=am
T ST arel el 3R 9=2eT 7 S arell QAfehera,;
AIAICT T TSI & gIadeqor, 39 WX fAgFor
IR s & A #7; ik
@) =g ®s o A, s AT & ar R_ga Far
S|
(3) 3 AT & 3T T I gFEed @TH, 396
3H YhR A Sl & 9eard Uy oY, U9 faura-Avse
& Weel & GHE, o9 9§ #F A @, g T & ey @
FTET & T, St T IF & A & 3ccRIcck At § FHATASE
g gohell, @ S 3R Ife, 39 &7 fI, FEH 3 39 TR W™
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T § AT 8 T HF T AT F T Ao AUH-HUSH M
et 0 foregl off et & FI5 o 3UeaRor aar & a1 T8
Thed AT & 5 W Fg 9w 78 a9 I« =fge ar
dcqRard 0 @O#H shad 0 3UdRd §9 H YHIET gher
Fifeafa, 3T HS YHIT AT gem, Ui, vEr Hig &
3UTeeROT AT AIfASRIOT 39 3Nt qg 7 & =l fFa ara i
faftrATgdr W @IS gidehel w8a =&l Srelem|

42, fREe.- SR W& Hw AT vae, 1947 sa
canT AT fhar S g1
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femrgfca, "fAEl wse & wow AT Th fdaErde
HE B TE T SAfce WA FAEAT §| AATSH-31Th 7=
& ¥ & Werglcd W eae @ f9am 3R e amrfss
e gomell 3uclsyr I foar, foemgfca Hr daeamsit @
AT g fhaT ST Fehell| SHTAT, Shfdd @ & fow e
I AN F FA F AW F w® H agl, dfew @t &
gA e e H fFeafea 3R sfREREear & &9
A GQ S &1 EISHAT &1 2001 N SHIUET & AR,
TT # 43,453 @y & 3R 58 F&ar # 3¢ g3 ¢

frafel & gefarE 3N FeAor UsT HOFHATGS
IcRerdca g1 39 [A99s & yrdid 38 Afoie Scaiaricd
N QU F & AT fhar g g1 gEaad fadwe, aiat ar
ftier sgfFaal & enfed a1 ydisa & 9 3§ YR YAaTad
e fOIT gug aar § drife 9 IRAT F Ty Sifad ®
¥h| g & H U] A AR+ 3N #-fafwcdy 3k
ary & U fae AR gelr wEwr A gfvetor, dife cgfFadt
@l Aefdicd 61 ol & AT HAR™T ST Feb, H HGRIehdl
3R 3 3fF geetw & fov ShfawEt & fAu gRemor &
foIFaAT oo &1 9| fRaT ST GARA

SEdriad 6 T $& Ageaqel 39« fAengicd & gaR
& "ay # gdaror R oe, et & Hergfea sisal, Sei
31T g, d8l 3TN el 3 AT BISa, 3 GaTar wiafor
a7 TgaTias giNetor & SIRA SHiAF3T & defeus faror
gTed e 3R SIgT "o a1 3AfAd 8, g8l 3URT AT FETihehT
I 3ULNET A HT STOT I Foldl &l & [T goAard @l &
AT el 3R Far FISaA! GaRT Tl Sl aTel T oA Td
P ACTAT UGled Xl h TGT H gl
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I fadue qafed 302 &I 9Iod ael & forw sfoaa g
31 fa9gs T gl

37Mep SR,
CEICEEEi
AU & ATedg 207 ¥ WU (3) ¥ IreheT AgwilRw ToawTe

AgIET Fr RAwIfer

(wfafai: dear 7 2(29) fafr/2/2012 SR, e 20 3,
2012

S 372N Rar “@usR’, AN F0 afvfa:  afa, v
faureT @e1m, SIR)

R & HiAU & 3qeoe 207 & @os (3) & g&a &, #
oyl AEREl ar e safFaat &1 geara fadges, 2012
T T faure @ & faaRe o S i RAwiRer Far §
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9T & @Wug 4, 16, 21, 26 3R 27 & T &
gAfera A @ <gg f=aafad g9l 3Fd 3uael & YA &
fT a¥ 2012-13 & doc #H 4.50 FUS T &7 39ae fhar aar
gl

37 &,
gl 7=
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yarfora R et A
foe & Arafafad @os, afe sffaafaa & aa §
A W UAF T@US & FHAA YAIOIT AFAT b HET H I
ATl & oI T TIHR I qUFA han:-
g & gy A
3(2) Tz Ifq, oad femgfa #a@ gr o ™=
afdd 1 38 URT & AT G @ A
9ot forar oem, fafga e
3(4) 3R(5) = IT-URHT F 3T FURG FI S
arer et 1 gwy fafga &,
T A AT & v ed faRd

S

A

5(2) gAaTH e T FUYT HR FUROT & fow
ATAGUS IR Ae [Afgd e,

7(2) el et 7 & ol fond oy eufeaat
¥ 9§y 3R I & e fART

9 9 o, Sed Ieadd ®d g 3,

el cafdd & ToT A T g g @
G UeAdE IE H TURACART A
A & Fherl, fAfgd &,

10 3 o, e e wd g, @
A ® @ A B ERYd B & o
TET HoRX I S Fehell, fafgd e

12(2) gg Ofa, T9a dar el & Aleddr &
g & for Ikex @utRa foar S,
fafgd e,

13 dqar GIesAT AT AEREr ar fade
AfFAl & Giae & HeU H dree R
S dTel e fafed e,

16(4) gg I orwd, soqfd & wfFafaa wwa
8T, T AellghR 1S &1 yfhar fafaafad
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A e, R_tT Fe;

Sor T @fafa & deear & e
fafgd e,

Srem T afafa & IR-aerr dGeear Hi
e gfaecAs Hear IR 2w s
EIGIERGE

Iged 3R g HRfEgw & e fogea
3T HfemEl fr afFddr, dea 3R
ey fafgd e,

URT 26 & 3TURT (1) & 3R foged
feREr 3R FAaRAr & dar & [Aeua
IR oad [T ===

P =g R, o [T A Few Hr oaw
Hehatt, fafga &,

gg ifa, T @ "R ik gafda
A e, R_tT Fe;

3 wigenT, Ses ganrr, IR g I,
SHd g uread 7Y o7 aFe, [T Fe;
g dfa, GuY A & 9w guRa
SRie, f[(Ifga =,

e fa, Twa uoraw fRaiEr AR
YT afFaar fir weaor @A 7 Far oo
39T & forar sRem, [T &=

gg Wy IR qfa, TEa aiar @
gdetor T SRem, f[Aftd &=
FAIIDT 38 AT & 3usul &
FrAfead |

JeAdlsel AT Yhid & § IR =GR & fawat |

Tetd &l

372N SRar
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Bill No. 24 of 2012
(Authorised English Translation)
THE RAJASTHAN REHABILITATION OF BEGGARS OR
INDIGENTS BILL, 2012
(To be introduced in the Rajasthan Legislative Assenbly)
A

Bill

to provide for the rehabilitation of beggars or indigents and for
matters connected therewith and incidental thereto.

Be it enacted by the Rajasthan State Legislature in the
Sixty-third Year of the Republic of India, as follows:-

CHAPTER -1
Preliminary

1. Short title, extent and commencement.- (1) This Act
may be called the Rajasthan Rehabilitation of Beggars or
Indigents Act, 2012.

(2) It shall extend to whole of the State of Rajasthan.

(3) It shall come into force on such date as the State
Government may, by notification in the Official Gazette, from time
to time appoint and in such area as may be specified in the
notification and different dates may be so appointed for different
areas.

2. Definitions.- (1) In this Act, unless the subject or the
context otherwise requires,-

(a) “begging” means,-

(1) coercively extorting alms in a public place or
entering into any private premises for the
same purpose of coercively extorting alms,
whether under any pretence,

(i1) exposing or exhibiting with the object of
extorting alms, any sore, wound, injury,



(b)

(©)

(d)

(e)
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deformity or disease, whether of himself or
any other person or of an animal,

(ii1) allowing oneself to be used as an exhibit for
the purposes of extorting alms:

Provided that soliciting alms shall not
amount to begging if it is in performance of any
religious vow or obligation as sanctioned by custom
or religion without being a nuisance or permissible
under any common, natural or religious law:

Provided further that asking for help and
assistance during natural calamities or any physical
emergency or in cases of endemic hunger or illness
of any sort shall not amount to coercive extortion of
alms:

Provided also that dancing or singing for
entertainment of the public or performing tricks or
fortune-telling for consideration shall not amount to
begging:

Provided also that soliciting alms by
Sadhus, Sanyasis, Fagqirs, living on Bhikshavriti as
permitted by their religion in private premises shall
not amount to begging;

“Child” means a person who has not attained the
age of 18 years;

“Commissioner” means the Commissioner,
Rehabilitation of Beggars or Indigents or any officer
appointed or designated as such by the State
Government under sub-section (1) of section 24;
“District Level Committee” means the District
Level Committee constituted under section 20;
“indigent” means a person lacking food, clothing,
shelter etc. or not having sufficient means as
determined by the State Government from time to
time, to maintain himself;
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(f)  “nuisance” means any act or illegal omission by
which annoyance, injury or danger is caused or is
likely to be caused to any person or to the public;

(g) “public place” means any place where general
public may have access including roads, footpaths,
road crossings, public gardens, bus stands,
passenger motor vehicles, railway platforms,
railway compartments, public or railway bridges,
underpasses, subways, government offices, court
premises, places of religious worship, educational
institutions, public hospitals, playgrounds, stadiums,
cinema halls, places of tourist interest and any other
such place as the Commissioner or the State
Government may declare or specify by order
published in the Official Gazette;

(h) “Rehabilitation Home” means any institution
established and maintained by the State Government
or a recognized service organization for reception,
maintenance, treatment, education, training to
beggars or indigents under section 4;

(1)  “Rehabilitation Officer” means the Rehabilitation
Officer designated under section 25;

() “Recognized service organization” means an
organization established with the object of serving
the society and voluntarily engaged in achieving the
said object and which may be recognized as such by
the State Government for the purpose of this Act;

(k) “State Advisory Board” means the State Advisory
Board constituted under section 15;

() “Superintendent” means the Superintendent of a
Rehabilitation Home established or recognized
under this Act; and

(m) “Volunteer” means the person of a recognized
service organization who does a job without being
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paid for it and offers his services without being
forced to do it.
(2) All words and expressions used but not defined in this
Act and defined in the Code of Criminal Procedure, 1973 (Central
Act No. 2 of 1974) shall have the meanings assigned to them in
that Code.

CHAPTER - 11
Rehabilitation of Beggars or Indigents

3. Rehabilitation of beggars or indigents.- (1) As from
the date of publication of notification under sub-section (3) of
section 1 of this Act, the beggars or indigents shall be dissuaded
from indulging in begging and be persuaded to avail the facility of
Rehabilitation Homes in their own interest for undergoing training
for self-employment or job or for shelter at such Home for those
who are old and infirm.

(2) If any person is found begging within the area notified
under sub-section (3) of section 1 of this Act, he shall be persuaded
by the volunteers of the recognized service organization to desist
from begging and to go to the Rehabilitation Home and if he so
desires the volunteers shall escort him to the nearest Rehabilitation
Home and if the Superintendent is satisfied that the person has no
source of living except begging and is willing to live in the
Rehabilitation Home, he shall forthwith admit him to the
Rehabilitation Home in the prescribed manner.

(3) Any person who is an indigent and has no source of
living and has no choice except to seek alms, may also present
himself before the Superintendent of the Rehabilitation Home and,
if the Superintendent is satisfied that the person is an indigent, he
may admit him to the Rehabilitation Home.

(4) The particulars of all persons admitted to the
Rehabilitation Home as beggars or indigents shall be recorded in a
register maintained in such form as may be prescribed.
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(5) Any personal belongings including money and
valuables of the persons admitted to the Rehabilitation Home shall
be entered in a register maintained in such a form as may be
prescribed and such money and valuables shall be returned to the
concerned person as and when he leaves the Home.

(6) Every inmate of the Rehabilitation Home shall be
provided accommodation, food and clothing as per scales
determined by the State Government from time to time.

(7) All able bodied and healthy inmates of the
Rehabilitation Home shall be engaged in the routine works of the
upkeep of the Rehabilitation Home such as cleaning the premises,
cooking food for fellow inmates and washing of utensils and
clothes etc.

(8) A scheme for training and rehabilitation shall be
formulated by the Commissioner and such scheme shall be
implemented after prior approval of the State Government and
such scheme should provide for inculcating the attitude of self-
employment or job with any employer. For this purpose inmates
may be encouraged to start collective ventures and for that purpose
they may be assisted in either securing employment or individually
starting their own vocation and seeking micro-finance from banks
or other institutions.

(9) The Superintendent shall inform the near relatives, if
any, of a beggar or an indigent admitted to the Rehabilitation
Home, as early as practicable and send a copy of his entire record
to the Rehabilitation Officer of the area for information.

CHAPTER - 111
Rehabilitation Home

4. Establishment and maintenance of Rehabilitation
Homes.- (1) The State Government shall, establish and maintain
as many Rehabilitation Homes as may be necessary for the
reception, maintenance, treatment, training, education and
rehabilitation of beggars or indigents for purposes of this Act.
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(2) Any Rehabilitation Home established and maintained
by the State Government shall provide for the proper reception,
maintenance, treatment, training, education for the rehabilitation
of beggars or indigents and the State Government shall prepare a
separate scheme for the same.

5. Recognition of Rehabilitation Home.- (1) Subject to
the conditions as may be prescribed, Rehabilitation Home
established and maintained by recognized service organization,
may be recognized by the State Government.

(2) The State Government shall prescribe norms and
standards for establishment and maintenance of Rehabilitation
Homes to be established by recognized service organization for
beggars or indigents.

(3) No person or service organization shall establish and /
or maintain and run any Rehabilitation Home for beggars or
indigents contrary to the provisions contained in this section or the
rules made thereunder:

Provided that where the deficiencies or defaults
complained of are curable and can be remedied, the State
Government instead of derecognizing and withdrawing the
permission accorded for running the Rehabilitation Home, may
allow such service organization to remedy the default within a
specified time and when the deficiency or default is set right and
the State Government is of the opinion that the deficiency or
default has been cured or removed it may not resort to the
purported action. In cases where default is not rectified within the
time specified, it may take the purported action of derecognizing,
but only after making suitable alternative arrangement for taking
proper care of the inmates of the concerned Rehabilitation Home:

Provided further that before passing the order for de-
recognition of any service organization, the State Government
shall afford opportunity of hearing to such organization.

6. Specific provisions for certain matter.- (1) No
person or service organization shall establish and/or maintain any
Rehabilitation Home for beggars or indigents contrary to the
provisions contained in this section or the rules made thereunder.
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(2) The State Government while prescribing the functions

and duties of the Commissioner, District Level Committees and the

volunteers shall clearly provide for,-

(a)

(b)

(c)

(d)

(e)

guidelines for patrolling or watch and ward duty in
the area where begging is to dissuaded by
persuading the beggars to join Rehabilitation
Homes and enabling them to take up alternative
vocations by suitable training at such Rehabilitation
Homes;

the manner in which the persons found begging are
to be rehabilitated;

the manner in which persons found begging are
dissuaded from the practice of begging and
persuaded and taken to the nearest Rehabilitation
Home;

guidelines for the working of the Commissioner and
District Level Committees, as also the disciplinary,
supervisory powers and control in and over the
volunteers; and

the role of the Commissioner, Rehabilitation of
Beggars or Indigents in exercising overall control
over the volunteers and the District Level
Committees.

7. Discipline and Management of Rehabilitation
Home.- (1) The Superintendent shall manage the activities of the
persons admitted to the Rehabilitation Home and maintain
discipline amongst them.

(2) Persons admitted in a Rehabilitation Home shall be
subject to such rules of management and discipline as may, from

time to time, be prescribed.

8. Duration for retention of beggars or indigents in
Rehabilitation Homes.- Every beggar or indigent admitted to a
Rehabilitation Home, mays,if,-

(a) he is physically fit, stay there until he is not

rehabilitated after suitable training and equipping
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him with means to earn his livelihood or until he
is allowed to exit under section 11;

(b) he is physically infirm, blind, handicapped or
otherwise incurably helpless to earn his living,
remain in a Rehabilitation Home for indefinite
period or until some philanthropic institution
volunteers to take care of him or some other
person, related to him or not, volunteers to take
care of him.

9. Transfer from one Rehabilitation Home to
another.- Subject to the conditions as may be prescribed, the
Commissioner may order for transfer of any person from one
Rehabilitation Home to another Rehabilitation Home in the State.

10. Leave of absence and release on licence.- Subject
to such conditions as may be prescribed,-

(a) the Superintendent of a Rehabilitation Home at any
time may grant leave to a person living in a
Rehabilitation Home to absent himself for a period
not exceeding 15 days for personal exigencies;

(b) the Rehabilitation Officer may at any time grant
leave to a person living in a Rehabilitation Home to
absent himself for a period not exceeding 60 days;
and

(c) the Commissioner, may at any time grant leave of
absence to such person for any period, as he
deems fit:

Provided that leave of absence to any person under this
section shall be granted only when the officer or authority granting
such leave is satisfied that such person when allowed to proceed on
leave of absence from the Rehabilitation Home shall not beg.

11. Leaving the Rehabilitation Home permanently.- Any
adult person admitted to the Rehabilitation Home and registered
therein and having equipped with suitable training and means to
earn his livilihood shall have the liberty to exit or leave
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permanently therefrom after giving an undertaking in writing that
he shall not indulge in begging anywhere in the State.
CHAPTER -1V
Service Organization

12. Recognition of Service Organization.- (1) The State
Government may on the recommendation of the Commissioner,
and after consultation with the State Advisory Board, recognized
any service organization working for welfare and rehabilitation of
beggars or indigents for the purposes of this Act.

(2) The State Government shall maintain a roster in the
manner as may be prescribed for the purpose of recognition of
service organizations who have expressed or demonstrated the
capability or desire to work for the purpose of rehabilitation of
beggars and indigents in the areas where the plight of beggars or
indigents is to be ameliorated through their rehabilitation.

(3) Before recognizing any service organization, the State
Government shall ensure that such organization has ample space
and means to carry out the task of rehabilitation of beggars or
indigents.

13. Functions of Service Organization.- The service
organization shall in respect of rehabilitation of beggars or
indigents perform such functions as may be prescribed.

14. Volunteers.- (1) All the volunteers of service
organization shall be subject to the control and supervision of
District Level Committee.

(2) The volunteers of the service organization, shall be
imparted training by the Department of Social Justice and
Empowerment for inculcating service orientation and awareness
about social issues besides physically and mentally preparing them
for the task to be assigned.

(3) At least thirty per cent of the volunteers shall be
women.

(4) The volunteers of the service organization shall be
paid such honorarium, allowances and other perquisites as may be
determined by the State Government from time to time.
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CHAPTER -V
State Advisory Board

15. Constitution of State Advisory Board.- (1) The
State Government shall, by notification, constitute a State
Advisory Board for the purposes of this Act.

(2) The State Advisory Board shall consist of the
following, namely:-

(a)

(b)

(©)

(d)

(e)

®

(2

(h)

the Minister in-charge of Social Justice and
Empowerment Department, Chairperson;

one Member of Parliament to be nominated by
the State Government, Member;

one Member of Legislative Assembly to be
nominated by the State Government, Member;
two persons to represent recognized service
organizations to be nominated by the State
Government, one of whom shall be a woman,
Member;

four persons to be nominated by the State
Government from amongst eminent social
workers; two of whom shall be women, Member;
two Zila Pramukhs nominated by the State
Government, one of whom shall be a woman,
Member;

the Secretary to the Government in-charge of the
Social Justice and Empowerment Department,
Member-Secretary; and

the Commissioner, Rehabilitation of Beggars or
Indigents, Member.

(3) Out of the members specified in clauses (b) and (c),
one shall be a woman.
16. Term of office and other conditions of Members of
State Advisory Board.- (1) The term of office of nominated
members shall be three years.

(2) The nominated members shall not be entitled to any
allowances, however they shall be entitled to reimbursement of any
expenditure incurred by them in attending the meetings.
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(3) The State Advisory Board shall meet at least twice in
a year at such place as the State Government may direct.

(4) The procedure including the quorum of the State
Advisory Board shall be regulated in the manner as may be
prescribed.

(5) No act or proceeding of the State Advisory Board
shall be invalid merely by reason of the existence of any vacancy
therein or any defect in the constitution thereof or any irregularity
in the procedure of the State Advisory Board not affecting the
merits of the case.

(6) The State Advisory Board shall -

(a) tender advice to the State Government, generally,
on the working and implementation of the
provisions of this Act;

(b) tender advice to the State Government,
particularly in respect of recognition of service
organization,

(c) oversee the management of Rehabilitation Homes
and also suggest alternative ways and means for
rehabilitation of beggars or indigents;

(d) suggest the areas and ways in which the beggars
may be dissuaded from begging and rehabilitated
so as to ameliorate their plight and thus making
the State eventually free of beggars, and

(e) perform such other functions which the State
Government may, from time to time, specify.

17. Resignation by nominated Members of State
Advisory Board.- The nominated Member of State Advisory
Board may, by notice in writing under his hand address to the State
Government resign his office.

18. Removal of nominated Member of State Advisory
Board.- (1) The State Government may remove from office any
nominated member who —

(a) has been adjudged an insolvent ; or
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(b) has been convicted of an offence involving moral

turpitude; or

(c) has become physically or mentally incapable of acting

as such nominated member of State Advisory Board ;
or

(d) has acquired such financial or other interest as is

likely to affect prejudicially his functions as the
nominated member of State Advisory Board ; or

(e) has so abused his position as to render his continuance

in office prejudicial to the public interest.

(2) The nominated member shall be given an opportunity
of being heard before his removal from the office.

19. Filling up of emergent vacancies.- Any vacancy
occurred in the membership of State Advisory Board due to death,
resignation or removal of a member or due to change of capacity in
which he was appointed or nominated, shall be filled up as early as
possible by the State Government.

CHAPTER - VI
District Level Committee

20. Constitution of District Level Committees.- (1) The
Commissioner shall, constitute District Level Committees in every
district for the purposes of this Act.

(2) The District Level Committee shall consist of
members not exceeding nine as may be prescribed.

21. Allowances to non-official members.- The non-
official members of the District Level Committee shall be allowed
such compensatory allowance for visiting the Rehabilitation
Homes and daily allowances for attending meetings of the District
Level Committee as may be prescribed.

22. Functions of District Level Committee.- (1) The
District Level Committee shall supervise the activities of
Rehabilitation Homes.
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(2) The District Level Committee shall, have free ingress
into the Rehabilitation Homes where the beggars or indigents are
lodged and look into the functioning of the Rehabilitation Homes,
offer their comments into the deficiencies found, look into
complaints of the inmates of the Rehabilitation Homes and send
their reports to the Rehabilitation Officer.

23. Meeting of District Level Committee.- The District
Level Committee shall meet at least once in every three months or
earlier whenever necessary, in which recognized service
organizations shall also be invited. In such meetings, the working
conditions of Rehabilitation Homes maintained for the
rehabilitation of the beggars or indigents as well as grievances, if
any, of the inmates of the Rehabilitation Homes shall be discussed
and remedial measures for removal of the grievances, may be
suggested. A copy of the proceedings of the meeting shall be sent
to the Rehabilitation Officer for information and necessary action.

CHAPTER - VII
Officers

24. Commissioner, Rehabilitation of Beggars or
Indigents.- (1) The State Government shall designate an officer of
Indian Administrative Service or Rajasthan Administrative Service
as Commissioner, Rehabilitation of Beggars or Indigents.

(2) The powers and duties of the Commissioner,
Rehabilitation of Beggars or Indigents with respect to running and
maintaining the Rehabilitation Homes including reception,
maintenance, treatment, training, education etc. and of other
officers appointed under this Act shall be such as are provided in
this Act or as may be prescribed.

(3) The Commissioner, Rehabilitation of Beggars or
Indigents, shall be overall State Level Co-ordinator of the
recognized service organizations for purposes of this Act and shall
be responsible for supervision, control and direction of them and
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for that purpose, shall perform such functions and exercise such
powers, as may be prescribed.

25. Rehabilitation Officer.- (1) The State Government
shall designate an officer not below the rank of District Social
Welfare Officer as Rehabilitation Officer.

(2) The Rehabilitation Officer shall discharge such
functions and exercise such powers as are provided in this Act or
are prescribed in the rules made thereunder.

26. Other officers and employees.- (1) The State
Government may appoint such other officers and employees as it
may consider necessary for carrying out the purposes of this Act.

(2) The terms and conditions of service of the officers
and employees appointed under sub-section (1) shall be such as
may be prescribed.

CHAPTER - VIII
Rajasthan Beggars and Indigents Welfare Fund

27. Rajasthan Beggars and Indigents Welfare Fund.-
(1) The State Government shall constitute a Fund to be known as
the Rajasthan Beggars and Indigents Welfare Fund.

(2) The following sums shall be credited to the fund,
namely.-

(a) any sum granted by the State Government,

(b) sums donated by corporate bodies, societies or

individual donors, and

(c) any other sum, which may be prescribed to be

credited to the Fund.

(3) The Fund shall be invested and administered in the
prescribed manner.

28. The manner of receiving donations.- The authorities
by whom and the manner in which the donations may be received
shall be such as may be prescribed.

29. Accounts and audit of the Fund.- (1) The accounts
of the Fund shall be maintained in such manner as may be
prescribed.
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(2) The accounts of the Fund shall be audited by a
Chartered Accountant appointed by the Commissioner.

30. Money out of the Fund to be utilized for the welfare
of beggars and indigents.- The money credited to the Rajasthan
Beggars and Indigents Welfare Fund shall be utilized for the welfare
and rehabilitation of beggars and indigents under and in accordance
with this Act and in a manner to be further prescribed.

CHAPTER - IX
Miscellaneous

31. Survey of Beggars.- (1) For the purposes of effective
implementation of the process of rehabilitation of beggars or
indigents in the State, the Commissioner shall cause to conduct a
survey of the persons engaged in begging in various parts of the
State and shall also collect or cause to be collected figures of
floating populations or groups of inter-state beggars or migrant
beggars in the State.

(2) The survey of beggars shall be conducted in such
form and in the manner as may be prescribed by the State
Government.

32. Taking photographs and finger prints for the
purpose of survey.- Every person admitted in a Rehabilitation
Home under this Act shall, for the purposes of survey under this
Act, allow his photograph and finger prints to be taken by the
Superintendent of Rehabilitation Home or any officer empowered
by the State Government in this behalf.

33. Seeking of order for maintenance of beggar or
indigent from relatives.- Whenever upon inquiry by the
Rehabilitation Officer, it is found that the beggar or indigent have
any property in his own right or is entitled to a share in any
property or has relatives who are legally bound to maintain him
and who wilfully neglect to maintain him thus causing him to beg,
the Rehabilitation Officer may seek order for maintenance from
the Tribunal constituted under the Maintenance and Welfare of
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Parents and Senior Citizens Act, 2007 (Central Act No. 56 of
2007), if the beggar is a parent or a senior citizen.

34. Dependant of beggars or indigents.- When a person
is kept in a Rehabilitation, the Superintendent of the Rehabilitation
Home may, after making such inquiry as he thinks fit, allow any
other person, who is wholly dependant on such person, to be kept
in such a Rehabilitation Home.

35. A Beggar who is mentally ill or is a leper, how to
be dealt with.- Where it appears to the Superintendent of
Rehabilitation Home or a Rehabilitation Officer after getting due
prima facie or cursory medical examination done from a
Government Medical Officer that the beggar brought before him
for admission to the Rehabilitation Home is mentally unsound or
leper, he may, instead of keeping such a person in the
Rehabilitation Home take appropriate steps for confining such
persons to Psychiatric Hospital or Lepers Asylum as per provisions
of Mental Health Act, 1987 (Central Act No. 14 of 1987) or the
Lepers Act, 1898 (Central Act No. 3 of 1898).

36. Care of indigents by philanthropic institutions.- The
State Government may allow any philanthropic institution to
undertake care of an inmate of a Rehabilitation Home whenever
any such institution volunteers to keep and take care of such
persons and the State Government considers such institution
suitable and the institution executes an undertaking as the State
Government may require, making itself responsible for housing,
food, clothing, and medical care of those inmates.

37. Officers appointed under the Act to be public
servants.- All officers appointed in pursuance of this Act shall be
deemed to be public servants within the meaning of section 21 of
the Indian Penal Code, 1860 (Central Act No. 45 of 1860).

38. Delegation of Powers.- (1) The State Government
may, by general or special order, direct that any power exercisable
by it under this Act other than that under section 41 shall, in such
circumstances and under such conditions, if any, as may be
specified in the order, be exercised also by the Commissioner.
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(2) The Commissioner, may, by general or special order,
direct that any power exercisable by him under this Act or the rules
framed thereunder, shall, in such circumstances and under such
conditions, if any, as may be specified in the order, be exercisable
also by an officer subordinate to him duly appointed under this
Act.

39. Protection of action taken in good faith.- No suit or
other legal proceedings shall lie against the State Government or
Commissioner or any other officer appointed for purpose of this
Act in respect of anything which is in good faith done or intended
to be done in pursuance of this Act or any rules or orders made
thereunder.

40. Power to remove difficulty.- (1) If any difficulty arises
in giving effect to the provisions of this Act, the State Government
may, by order published in the Official Gazette, make provisions,
not inconsistent with the provisions of this Act, as appears to it to
be necessary or expedient for removing the difficulty:

Provided that no order under this section shall be made
after the expiry of a period of two years from the commencement
of this Act.

(2) Every order made under this section shall be laid, as
soon as may be, after it is made, before the House of the State
Legislature.

41. Power to make rules.- (1) The State Government
may, by notification, make rules for carrying into effect the
provisions of this Act.

(2) In particular and without prejudice to the generality of
the foregoing power, such rules may provide for —

(a) the particulars which the Registers may contain and

to be maintained under sub-section (4) of section 3;

(b) scheme for training and rehabilitation under sub-

section (8) of section 3;
(c) members to be included in the District Level
Committee to be constituted under section 20;
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(d) the powers and duties of officers specified under
sub-section (2) of section 24;

(e) the functions to be under taken and powers to be
exercised under sub-section (3) of section 24 by the
Commissioner; in the matters of supervision,
control over and direction to recognized service
organization; and

(f) any other matter which is required to be or may be
prescribed .

(3) All rules made under this Act shall be laid, as soon as
may be, after they are so made, before the House of the State
Legislature, while it is in session, for a period not less than
fourteen days which may be comprised in one session or in two
successive sessions and, if before the expiry of the session in
which they are so laid or of session immediately following, the
House of the State Legislature makes any modification in any of
such rules or resolves that any such rules should not be made, such
rules shall, thereafter, have effect only in such modified form or be
of no effect, as the case may be, so however, that any such
modification or annulment shall be without prejudice to the
validity or anything previously done thereunder.

42. Repeal.- The Jaipur Prevention of Begging Act,
1947 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

Beggary is a contentious issue with the term "beggar" being
loaded with stigma. It is a complex social problem. Without
addressing beggary as a socio-economic issue and providing a
valid social security system, the problems of beggary cannot be
resolved. The act of seeking alms for survival thus needs to be
viewed not as pathology, but as a manifestation of uneven
economic development and marginalization of people. As per the
Census 2001, there were 43,453 beggars in the State and there has
been an increase in the numbers.

Rehabilitation of Beggars and their welfare is a social
responsibility of the State. This Bill is proposed to carry out this
social responsibility. The proposed Bill seeks to rehabilitate
beggars or indigents without penalty or coercion such that they
may survive with dignity. The rehabilitative aspect encompasses
both physical, psycho-medical as well as training needs in a non
threatening, open institution so as to dissuade individuals from
begging and attempting to undertake livelihoods training for their
economic rehabilitation.

Some important provisions proposed are with regard to the
conduct of surveys with respect to the extent of beggary, to
establish rehabilitation homes and to recognize rehabilitation
homes run by service organizations having the facilities of food,
bedding, clothing and medical facilities to promote the willingness
of beggars to eschew beggary, to undergo treatment and de-
addiction where required, and to undergo alternate training for
livelihoods through skill training or vocational training and usage
of loans or subsidy where possible or required.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

372N SR,

Minister Incharge.
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FINANCIAL MEMORANDUM

Clauses 4, 16, 21, 26 and 27 of the Bill shall involve
expenditure from the Consolidated Fund of the State. For the
purpose of said provisions, a provision of Rs. 4.50 crores has been
made in the Budget of the year 2012-13.

37N ST,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED

LEGISLATION

The following clauses of the Bill, if enacted, shall empower

the State Government to make rules with respect to the matters

enumerated against each of such clauses:-

Clauses
3(2)

3(4) and (5)

5(1)
5(2)

7(2)

10

12(2)

13

16 (4)

With respect to
prescribing the manner in which a person found
begging shall be admitted to a Rehabilitation
Home under that section;
prescribing the form of the registers to be
maintained under those sub-sections;
prescribing conditions for recognition of
Rehabilitation Homes;
prescribing norms and standards for establishment
and maintenance of Rehabilitation Homes;
prescribing rules of management and discipline of
the persons admitted to a Rehabilitation Home;
prescribing the conditions subject to which
Commissioner may order for transfer of any
person from one Rehabilitation Home to another
Rehabilitation Home in the State;
prescribing the conditions subject to which leave
of absence to the persons living in a
Rehabilitation Home may be granted;
prescribing the manner in which a roster for the
purpose of recognition of service organizations
shall be maintained;
prescribing the functions to be performed by
service organizations in respect of rehabilitation
of beggars or indigents;
prescribing the manner in which procedure
including the quorum of the State Advisory Board
shall be regulated;



20(2)

21

24(2) and (3)

26

27 (2)(c)

27(3)

28

29

30

31(2)

41

47

prescribing the number of the members of the
District Level Committee;

prescribing compensatory allowance and daily
allowances payable to the non-official members
of the District Level Committee;

prescribing the powers, functions and duties of the
Commissioner and other officers appointed under
this Act;

prescribing the terms and conditions of service of
the officers and employees appointed under sub-
section (1) of section 26;

prescribing any other sum that may be credited to
the Fund;

prescribing the manner in which the Fund shall be
invested and administered;

prescribing the authorities by whom and the
manner in which the donations may be received,
prescribing the manner in which the accounts of
the Fund shall be maintained;

prescribing the manner in which the money
credited to the Rajasthan Beggars and Indigents
Welfare Fund shall be utilized;

prescribing the form and manner in which the
survey of beggars shall be conducted;

generally to carry into effect the provisions of this
Act.

The delegation is of normal character and relates to the

matters of detail.

37N ST,

Minister Incharge.
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Bill No. 24 of 2012

THE RAJASTHAN REHABILITATION OF BEGGARS OR
INDIGENTS BILL, 2012

(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill

to provide the rehabilitation of beggars or indigents and for

matters connected therewith and incidental thereto.

(To be introduced in the Rajasthan Legislative Assembly)

PRAKASH CHANDRA PICHHOLIA,
Officer On Special Duty.

(Ashok Bairwa, 'Khandar',Minister-Incharge)



